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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

No. OA 350/270/2016 Date of order : 29.6.2017

Present: Hon’ble Mr.A.K:Pétnaik, Judicial Member

For the applicant : Ms.M.Roy, counsel

For the respondents: ~ Mr.A.K.Banerjee, counsel

O R D E R (ORAL)

Heard Ms.M.Roy, ld. Counsel appearing for the ap'plicagnt and
Mr.A.K.Banerjee, 1d. Counsel appearing for the respondents. | }
2. At the time of ﬁearing Ms.Roy brough'tbto my nofice the eupplétfnentar‘y
affidavit as well as judgment -fendered'byv' Hon’ble Apex Court and sﬁbmitted

that the applicant is eligible to get a higher amount of pension because]of these

documents as well as the well settled position of-law. Ms.Roy fairly 31|1bmitted

that as the applicant 'has already retired, he may be allowed to Emake a
comprehensive fepresentation to respondent No.1 within a period of 2 weeks
and the applicant will be more or less satisfied if a specific direction iSE given to
respoﬁdent No.1 to consider the comprehensive representation to be Emade by
the applicant, keeping in mind the rules and regulations governing thelfield.

3. Taking into éccountv such submissions made by the 1d. CounseSl for the
applicant, I do not think it will be prejudicial if the OA is allowed to be disposed

: i

of by directing the applicant to prefer a comprehensive representation enclosing
all the documents along with the copy of this order and in such an evjentuality

the respondent No.1 is directed to consider the same and dispose it ’of as per

h
'

the rules governing the field and the result be communicated within af period of
3 months from the date of receipt of such representation. i

5. [ also make it clear that I have not entered into the merit of tf‘le matter
and all the points raised in the said representation stated to have been made,

addressed to the respondent No.l 4 are kept open before the authorities to

consider the same as per rules.




Though 1 have not expressed any opiﬁion on the merit of Fhe matter, $till

6. _
| |

then I make it clear that after such consideration if the applicarﬁt’s grievanc

found to be genuine, then expeditious steps may be taken within a period of 3

|

4 ‘r
months from the date of such consideration and the benefits bet extended to

|

applicant within a period of 2 weeks from the date of such consiideration.

?.

7 With the above observation and direction the OA is disposed of. No CQ'1
. i

8.  As prayed for by Ms.Roy, 1d. Counsel for the apphcant a copy ofr

|

order along with the paper book of thls OA be transmitted to l)respondent'

by Speed Post for which she w111 depos1t the cost with the Reg1stry |
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